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The Indian Stamp (Goa, Daman and Diu Amendment) Act, 1868,
(Act No. 17 of 1968) which has been assented to by the President of India
on 11th April, 1969 is hereby published for general information of the

public.

¥. R. Vaze, Under Secretary.
Panaji, 30th April, 1969.
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The Indian Stamp (Goa, Daman and Diu Amendmenf) Act, 1966 2

(Act No. 17 of 1968)

An Act to amend the Indian Stamp Act, 1899, as in force in the
Union territory of Goa, Daman and Diu, and to repeal the local law relat-

ing to Sisa.

Be it enacted by the Legislative Assembly of Goa, Daman and Diu
in the Nineteenth Year of the Republic of India as follows: —

1. Short title, extent and commencement. — (1) This Act may be

called the Indian Stamp (Goa, Daman and Diu Amendment) Act, 1968.

(2) Tt extends to the whole of the Union territory of Goa, Daman |

gnd Diu.

(3) It shall come into force on such date as the Administrator of
the Union territory of Goa, Daman and Diu may, by notification in the

Official Gazette, appoint.

2. Amendment of section 2.—In the Indian Stamp Aect,
1899, as in force in the Union territory of Goa, Daman and Diu 2 of 1892
(hereinafter referred to as the principal Act), in section 2, —

(a) in clause (10), after the words and figure “by Schedule 1",
the words, figure and letter “or by Schedule I-A, as the
case may be” shall be added at the end;

(b) after clause (25), the following clause shall be inserted,

namely: —

. “(26) “Union territory” means the
Goa, Daman and Diu.”.

Union territory of
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Eir 3. Amendment of section 8. — In section 3 of the principal Act, for
(adE e TR the proviso, the following provisos shall be substituted, namely: —

: / . “Provided that, except as otherwise expressly provided in this Act,

i and notwithstanding anything contained in clause (@) or clause {¢) or
in Schedule I, the amount indicated in Schedule I-A shall, subject to the
exemptions contained in that Schedule, be the duty chargeable on the
following instruments, namely: — '

(1) every instrument mentioned in Schedule I'A as chargeable
with duty under that Schedule which, not having been pre-
viously executed by any person, is executed in the Union
territory on or after the date of commencement of the
Indian Stamp (Goa, Daman and Diu Amendment) Act, 1968;

(2) every instrument mentioned in Schedule I-A as chargeable
with duty under that Schedule, which, not having been pre- '’
viously executed by any person, is executed out of the
Union territory on or after the date of commencement of

1 the Indian Stamp (Goa, Daman and Diu Amendment) Act,

e ' ; 1968, and relates to any property situated, or to any matter

o or thing done or to be done in the Union territory and is -

received in the said Union territory:

Provided further that no duty shall be chargeable in respéct of —

Sl o ; : (1) any instrument executed by, or on behalf of, or in favour
seprie Y. of, the Government in cases where, but for this exemption,
; o the Government would be liable to pay the duty chargeable

i in respect of such instrument;
(2) any instrument for the sale, transfer or other disposition,
f " either absolutely or by way or mortgage or otherwise, of
: ? e 1 _ any ship or vessel, or any part, interest, share or property
5 s , of or in any ship or vessel, registered under the Inland-
-Steam-Vessels Act, 1917, the Merchant Shipping Act, 1958,
or the Coasting Vessels Act, 1838, as amended by subse

( quent Acts.”.
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S : 4. Amendment of section 4. — In section 4 of the principal Act, in
ERs W,-,.‘:;g,-f&.; AT il e sub‘ﬂeﬁﬁon (1), —

: ' (i) after the words and figure “in Schedule I” the words, figure
end letter “or in Schedule I-A, as the case may be” shall
be inserted; _

¢ii) for the words “in that Schedule”, the words, figures and &
letters “in Schedule I or in Schedule I-A, as the case may | S
shall be substituted. =

5. Amendment of section 6.— In section 8 of the principal Act,

(@) after the words and figure “in Schedule 17, the words, figure
and letter “or in Schedule I-A, as the case may be” shall
| -~ be inserted; '
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(b) in the proviso, after the words “has been paid”, the words,
figure and letter “unless such instrument falls within the
provisions of section 6-A”, shall be added at the end.

. 6. Insertion of new section 6-A.— After section 6 of the principal
Act, the following section shall be inserted, namely: —

“g-A. Payment of higher duty in respect of certain instruments.
— (1) Notwithstanding anything contained in section 4 or section 6
or in any other law for the time being in force, unless it is proved
that the duty chargeable under this Act as amended by the Indian
Stamp (Goa, Daman and Diu Amendment) Act, 1968, has been paid—

(a) on the principal or original instrument, as the case may
be, or

(b) in accordance with the provisions of this section,

the duty chargeable on an instrument of sale, mortgage
or settlement other than a principal instrument or on a
counterpart, duplicate or copy of any instrument shall, if
the principal or original instrument would, when received
in the Union territory, have been chargeable under this Act
as amended by the Indian Stamp (Goa, Daman and Diu
Amendment) Aect, 1968, with a higher rate of duty, be the
duty with which the principal or original instrument would
have been chargeable under section 18-A.

(2) Notwithstanding anything contained in section 35 or in any other
law for the time being in force, no instrument, counterpart, duplicate or
copy chargeable with duty under this section shall be received in evidence
as properly stamped unless the duty chargeable under this section has
been paid thereon: -

Provided that a court before which any such instrument, coun-
terpart, duplicate or copy is produced shall permit the duty char-
geable under this section to be paid thereon, and shall then receive
it in evidence.”.

7. Amendment of section 11. — In section 11 of the principal Act, —

(a) in clause (a), for the words “ten naye paise”, the words
“twenty paise” shall be substituted;

(b) clause (c) shall be omitted.

8. Insertion of new section '18-A. — After section 18 of the principal
Act, the following section shall be inserted, namely: —

“18-A. Payment of duty on certain instruments liable to im-
creased duty under item (2) of the first proviso o' section 3. —
Where any instrument (other than the one in respect of the docu-

" ments specified in Entry 81 of List I in the Seventh Schedule to the
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Constitution) has become chargeable in any part of India other
than the Union territory with duty under this Act or under any
other law for the time being in force in any part of India and there-
after becomes chargeable with -a higher rate of duty in the Union
territory under item (2) of the first proviso to section 3 — X

(i) notwithstanding anything contained in the said first pro-
viso to section 3, the amount of duty chargeable on such
instrument shall be the amount chargeable on it under

- Schedule I-A less the amount of duty, if any, already paid
on it in India; '

(ii) in addition to the stamps, if any, already affixed, thereto,
such instrument shall be stamped with the stamps neces-
sary for the payment of the amount of duty chargeable
on it under clause (i) in the same manner and at the same
time and by the same person as though such instrument
was an instrument received in India for the first time at
the time when it became chargeable with the higher duty.”.

9. Amendment of section 23-A. —In section 23-A of the principal
Act, in sub-gection (1), after the word and figure “Schedule I”, the words,
letters, figures and brackets “or Article No. 5(c) of Schedule I-A, as ti
case may be.” shall be added at the end. =¥

10. Amendment of section 24. — In section 24 of the principal Act,
in the proviso, after the word and figure “Schedule I”, the words,
letters and figures “or Article No. 18 of Schedule I-A, as the case may
be” shall be added at the end.

11. Amendment of section 29. — In section 29 of the principal Act,
in clause (a), after the word and figure “Schedule I", the words, figure

and letter “or the corresponding Article of Schedule I-A, as the case
may be,” shall be inserted.

12. Amendment of section 82. — In the proviso to section 32 of the

' principal Act,

(i) in clause (@), after the words “any instrument”, the words, _
bracket and figures “other than an instrument chargeable
with duty under item (2) of the first proviso to section 3"
gshall be inserted;

(ii} in clause {b), the word “or” occurring at the end shall be
omitted; :

(iii) in clsuse (¢), the word “or” shall be inserted at the eng;
(iv) after clause (c¢), the following clause shall be inserted,
namely: —
“(d) any instrument chargeable with duty under item (2)
of the first proviso to section 3 and brought to him after
the expiration of three months from the date on which it
_ is first received in the Union territory.”.
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13. Amendment of section 7%, — In section 77 of the principal Act,
for the words “Nothing in this Aect”, the words, figure and letter
- “Except for the provision as to copies of instruments contained in sec~
; tion 6-A, nothing in this Act” shall be substituted.

14. Insertion of Schedule I-A.— After Schedule I of the prinecipal
ct, the following Shedule shall be inserted, namely: — '

B 5 % T g :

i SCHEDULE I-A
: Description of Instrument Proper stamp duty [ T
1) (2)

1. ACKNOWLEDGEMENT of a debt exceeding twenty  Ten paise. j_
. rupees in amount or value, written or signed by, or
\ on behalf of, a debtor in order to supply evidence of
" such debt in any book (other than a banker’s pass book)
or on a separate plece of paper when such book or
paper is left in the creditor'’s possession: Provided that
such acknowledgement does not contain any promise to
. pay the debt or any stipulation to pay interest or to
deliver any goods or other property.

) 2. ADMINISTRATION BOND, including a bond given under
& the Indian Successlon Act, 1825, or section 6 of the
Goveropment Savings Banks Act, 1873.

(a) where the amount does not exceed Rs. 2,000; The same duty as a
Bond (No. 15) for
such amount. -

(D) in any other case. Twenty rupees. 3‘/"‘
3. ADOPTION DEED that is to say, any instrument (other  Twenty five rupees. §2 f o

than a Will) recording an adoption or comferring or
purporting to confer an authority to adopt.

{ AFFIDAVIT, including an affirmation or declaration In  Two rupees. g
Jhe case of persons by law allowed to sffirm or declare
. instead of swearing.

[T

Exemptions

Affidavit or declaration in writlng when made —
{8) @8 a condition of emrolment in the Armed Forces
of the Unlon; :

(b) for ‘the immediate purpose of being filed or used
in any Court or before the officer of any Court; or

(c)' for the sole purpose of enabling any person to receive
any pension or charitable allowance,
. 5. AGREEMENT - OR MEMORANDUM OF AN AGREE-
MENT — _
(&) ¥ relating to the sale of a bill of exchange Twenty five paise. /8

7 45 Wl Taad
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Description of Instrument
(1)

=

Proper stamp duty

@)

{b) ¥ relating to the sale of & Gdirermm.n% seourity or
share in an dncorporated company or other body cor-
porate.

(¢) ¥ not otherwise provided for

Exemptions
' Agreement or memorandum of agreameiiﬁ—

e (&) for or relating to the sale of goods or merchandise
| exclusively, not being 2 NOTE or MEMORANDUM
’ chargeable under No. 43;

(b) made in the form of tenders to the Central Govern-
ment for or relating to any loan;

AGREEMENT T0 LEASE. See LEASE (No. 35)

6. AGREEMENT RELATING TO DEPOSIT OF TITLE-
-DEEDS, PAWN OR PLEDGE, that is to say, any ins-
trument evidencing an agreement relating to—

{1) the deposit of title-deeds or instrumenits constituting
or being evidence of the gitle to any property wha-
tever (other than a merketable security), or

(2) the pawn or pledge of movable property,

Where such deposit, pawn or pledge has been made by
way of security for the repayment of money advanced
or to be advanced by way of loan or an existing or
foture debt —

2 .‘ :_- o i {(a) #f such loan or debt is repayable on dema‘nd or
. S o 1 : more than threée months from the date of the
instrument evidencing the agreement;

SEERC S o

At - 5 i (b) if such loan or debt iz repayable not more than

three months from the date of such instrument.

Exempiicns
Instrument of pawn or pledge of goods i unaitested.

“ther of trustees or of property, movable or immovable,
where made by any writing nat being a will

ey

7. APPOINTMENT IN EXRCUTION -OF A POWER, whe- .

Subject to & maxi-
mum of fifteen
Tupees, ;
se for every Rs,

000 or part the-
reof of the value
of the security or
ghare.

One rupee and fifty
palse.

8 e Sx !

The same duty 83 8 -

Bil of Exchange
(No. 13(b)) for
the amount secu-
red.

Half -ihe
payable on a Bill
of Exchange ("
1G (p)) dor
amount secursd.

duty

«

Tyenty five  rupees.

1
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Description of Instrument
(1)

Proper stamp duty
(2)

8. APPR*.3EMENT OR VALUATTON made otherwisé thamn

9.

10.

under an order of the Court in the course of a suit —

(8) where the amount or value secured does not exceed
Ra. 10/-

where i exceeds Rs. 10/- and does not exceed Rs. 50/-
where it exceeds Rs. 50/- and does not exceed

Rs. 100/-

where H exceeds Rs. 100/- and does not exceed
Rs. 200/-

where it exceeds Rs. 200/- and does not exceed
‘Rs. 300/-

where ft exceeds Rs. 300/- and does not exceed
-Rs. 400/-

where It exceeds Rs. 400/- and ioes not exceed
Rs. B600/-

where it exceeds Rs. 500/- and does not exceed
Rs., 600/-

where it exceeds Rs. 600/- and does not exceed
Rs. 700/-

where i exceeds Rs. 700/- and does not exceed
Rs. R00/-

where it exceeds Rs. 800/- and does nobt exceed
Rs. 800/~ :

where it exceeds Rs. 900/- and does not exceed
Rs. 1,000/~ '

b) In any other case
Exemptions

(&) Appraisement or valuation made for the information
iof one party only, and not belng in any manner
ohligatory between parties elther by agreement or

( operation of law.
. .2) Appraisement of crops for the purpose of ascer-
taining the amcunt to be given to a landlord as rent.

APPRENTICESHIP-DEED, including every writing. re-
lating tc the service or tuition of any apprentice, clerk
or servant placed with any master t0 learn any profes-
glon, trade or employment, not being ARTICLES OF
CLERKISHIP (No. 11).

Examption

Insirument of apprenticeship executed by a Mégisirate
uader the Apprentices Act,"1961 or by which a person
‘s appremticed by, of at the charge of, any publle
charity.

ARTICLEES OF ASBOCTATION OF A COMPANY.

Ka) where company Vh'a:s no share capital or the nominal
share capital does not exceed Rs. 1,00,000;

Twenty paise.

Forty palse.
Seventy five paise.

One rupee and fifty
paise.

Two rupees and
twenty five paise.

Three rTupees.

Three -rupees and
seventy five paise.

Four rupees and
fifty paise.

Five rupees and
twenty flive paise.

Six rupees.

Six rupees and se-
venty five palse.

Seven rupees and
fifty palse.
Ten rupees.

Five rupees.

Fifty rupees. |00

U L
Ar |
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Description of Justrument
1)

Froper stamp duty
{2)

(D) where ‘he nominal share cap‘lta.l'exceeds Rs. 1,00,060
but does not exceed Rs. 5,00,000;

{¢) where the nominal share capital exceeds Rs. 5,00,000
but does not exceed Rs. 1,00,00,000 —

@) on the first Rs. 5,00,000;
(&) on the next Rs. 5,00,000 or part thereof;
{#ll) on the next Rs. 15,00,000 or part thereof;
" {dv) on the next Ra. 25,00,000 or part thereof;

(v) on the mext Rs. 50,00,000 or part thereof; .

(d) where the nominal share capital exceeds
Rs.1,00,00,000.

Exemption

Articles of any Association not formed for profit and
registered under section 25 of ‘the Companies Act, 1856.

8ee also MEMORANDUM OF .A.SS:OQI.A.TI%)N OF A
COMPANY {No. 38). )

1L ARTICLES OF CLERKSHIP or contract whereby any
pereon first becomes bound to serve as a clerk in order
to his admission as an attorney in any High Court.

ASSIGNMENT,. See CONVEYANCE (No. 23), TRANS-
FER (No. 62), TRANSFER OF LEASE (No. 63), as
the case may be.

ATTORNEY. S8ce Power of Attorney (INo. 48).

AUTHORITY TO ADOFPT. See ADOPTION DEED
ANo. 8). ®

12. AWARD, that ig to say, any decision in writing by an
arbitrator or umpire, not being an award directing a
partition, on a reference made otherwise than by an
order of the Court in the course of a suit. -

13. BILL OF EXCHANGE as defined by section 2(2) mot ~

being a Bond, bank-note or currency-note.
14, BILL OF LADING (including a through -bill of iading).

Two Frundred  and
fifty rupees.

Two hundred and
fifty rupees.
Five hundred ru-
pees.

Seven hundred and
fifty rupees.

One thousand tu-
pees.

One thousand itwo
hundred and fifty
Tupees.

Five thousand ru-
pees.

Two hundred and
fifty rupees.

The same duty as a
Bond (No. 15) for
the amount or va-
lue of the pro-
perty to which the
award relates as
set forth In such
award subject to a
maximum cf thirty
TUpees.

See Schedule-I,

See Schedule-I.
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Description of Instrument
1)

Proper stamp duty
2)

15,

VII of 1870.

v

17.

.18,

BOND as defined by section 2(5) not being a debenture
No. (27) and not being otherwise provided for
by this Act, or by the Court Fees Act, 1870
(7 of 1870) —

where iiie amount or valuesecured does not exceed(Rs, - 10/-
where it exceeds Rs. 10/- and does not exceed Rs. 650/-
where it exceeds Ras, 60/- and does not me@ﬂa. 100/~
where &* ~xceeds Rs. 100/- and does not exceed Rs, 200/-

where it exceeds Rs. 200/- and does not exceed Rs. 300/-

where it exceeds Rs. 300/- and does not exceed Rs. 400/-

where it exceeds Ras. 400/- and does not exceed Rs. 500/-

where It exceeds Rs, 500/- and does not exceed Rs. 600/-

where it exceeds Rs. 600/- and does not exceed Rs. 700/-

where it exceeds Rs, 700/- and does not exceed Rs. 800/-

where it exceeds Rs. 800/- and does not exceed Rs. 900/-

where it exceeds Rs 800/- and does not exceed Rs. 1,000/-

and for every Rs. 500/- or part thereof in excess of
Ra, 1,000/- -

B8ee Administration Bond (No. 2), Bottomry Bond
(No. 16), Customs Bond or Excise Bond (No. 26),
Indemnity Bond (No. 34), Respondentia Bond (No. 58),
Security Bond (No. 57).

Exemption

Bond, when executed by any person for the purpose of
guaranteeing that the local income derived from private
subscriptions to a charitable dispensary or hospital or
to any other object of public utility shall not be less
than a specified sum per mensem.

30TTOMRY BOND, that is to say, any instrument
whereby the master ¢f a sea-golng ship borrows money

~on the security of the ship to enable him to preserve

the ship or prosecute her voyage. &

CANCELLATION — Instrument of (including any ins-
trument by which any instrument previously executed is
cancelled), If attested and not otherwise provided for.

Bee ‘also Release (No. 65), Revocation of Settlement
(No. 58B), Surrender of Lease (No. 61), Revocation
of Trust (No. 64B).

CERTIFICATE OF SALE (in respect of each property
put up as a separate lot and sold) granted to the pur-
chasger of any property sold by public auction by a Civil
or Revenue Court, or Collector or other Revenue Officer
or by an Q2ficer of Customs.

(a) where the purchase méney does pot exceed Rs, 10/-;

Twenty palse.
Forty paise:
Seventy five paise.
‘One rupee and fifty
Two ~ rupees and
twenty flve paise.
Three rupees.

Three rupees and se-
venty five paise.

5.1
%

€

G“
te

SiX rupees.

Seven rupees.
Etéht Tupees.

Nine rupees.

Ten rupees. .

Five rupees.

|
1k
g
4

Te
10

»

The same duty as a
Bond (No. 15) for
the same amount.

Ten rupees.

y

Forty palse. L.[~
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Description of Instrument
(1)

Proper stamp duty
2)

=

(b) where the purchase money .exceeds Rs. 10/- but does
oot exceed Rs. 25/-; 7

{¢) in any other icase ...

' 19. CERTIFICATE OR OTHER DOCUMENT evidencing

the right or title of the holder thereof, or any other per-
son, either to any shares, script or stock in or amy
incorporated company or other body corporaie, or to
become proprietor of shares, script or stock in or of any
such eompany or body. .

20. CHARTER-PARTY, that is to say, any Iinstrument
i(except an agreement for the hire of a ‘ug steamer),
whereby a vessel or some specified principal part thereof
is let for the mpecified purposes of charterer, whether
it includes & penally clauses or not.

22. COMPOSITION-DEED, that is to say, any instrument
(except an agreement whereby he conveys his property
* for the benefit of his ereditors, or whereby payment of
a compoaition or devidend on their debts 1s cecuved to the
creditors or whereby provision is made for the contl-
nuance of the debtor's business under the supervision of
inspectors or under letters of lHcence, for the benefit

of bis creditors.

23. (a) CONVEYANCE other than a conveyance specified
: in clause (b), not being & Transfer charged or
exempted under artiele No. 62 —

when :the@Mm -or vm&h;tﬁ]lfaco sideration for

such conveyance ag set forth therein does not
excead Rs, 50/- )

where it exceeds Rs. 50/- but)does not exceed
Rs, 100/~
where it exceeds Rs. 100/- but does not exceed
Ra. 200/~ - : .
swwhere ¥ exceeds Rs. 200/- but does not exceed
Ra. 300/- '

where it excesds Rs. 300/- but does mnot exceed
Ra. 400/-

where it exceeds RS5. 400/- but does mot exceed
Rs. 500/-

where it exceeds Ra. 500/- but does mnot exceed
Rs. 600/- 2

'-u:LZJ,\.L:fh_A

Seventy-five palse. 1./ —

The same duty as i
leviable under
clause (a) or (b),
as the case may
be, of article 28
for a rconsidera-
tion equal to the
amount of the
purchase money
only.

Twenty five palse.
1./

Three rupees.
1€

Twenty rupees.
38(~

.uf"miﬁl %imzmxm;fm-

One rupee fifty
paise.

Three Tupees. §

Six rupees. (¢

-

Nine rupees.

Twelve Tupees. Lo
Fifteen rupees. 5

" Bighteen rupees. 20
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Description of Instrument
)

Proper stamp duty
(2)

where # exceeds Rs. 600/- but does not— exceed
Rs. 700/~

where It exceeds Rs. T00/- but does not exceed
Rs. 800/-

where it exceeds Rs. 800/- but does not exceed
Rs, 900/-

where it exceeds Rs. 900/- .but does not exeeed
Rs. 1,000

and for every Rs. 500/~ or part thereof in excens of
Rs. 1,000

Exemption

Assignm™ent of icopy-night by entry made under the cobﬁ-right
1957.

Ac,

e TN T

241

(b) CONVEYANCE (Not belng & transfer charged or-

exempted under Article No. 62) so far as it relate

or) v f the consideration(for

such oonvey rth therein does mot

exceed Rs. 200/-
‘Where it exceeds Rs. 200/- but does not exceed

Rs, 300/~

Where it exceeds Rs. 800/- but does not exceed
Ra. 400/- .

Where it exceeds Ras. 400/- but does not” exceed
Rs. 500/- )

Where it exceeds Rs. 500/- but does not exceed
Ras. 800/- . ) :

Where it exceeds Rs. 600/- but does not exceed
Rs. 700/-

ere it exceeda Rs. T00/- but does not exceed

Rs. 800/-

Where it exceeds Rs. 800/- but does not exceed
Rs. 900/- . )

Where it exceeds Rs. 800/- but does not exceed
Rs. 1,000/-

and for every Rs., 500/- or pamt thereof in excess

of Rs. 1,000/-
CO-PARTNERSHIP DEED. See Partnership (No. 46)

COPY OR EXTRACT certiffed to be a true copy or
extract, by order of any public officer and mot chargeable
under the law for the time being in force relating to
court  fees —

(1) if the original was not chargeable with duty or #
the duty with which it was le doep Elot

exceedp ¢ rupee and fifty paise; ) ,
(i) I any other case . ’ sai

Twenty one rupees. 4("

Twenty four rupees. # 0 '

Twenty seven ru- ¥ §"
pees, -
Thirty rupees. £

Fifteen rupees. | _— &

tﬂjhnﬂu o Coviae

'Ifwelie rupe 1__ © e

Eighteen rupees. %@
Twenty four rupees. ko
Thirty rupees. cH
Thirty six rupees. & :
Forty two nipees. 7 o
Forty eight rupees. Q;O
Fifty four rupees. 99
Sixty rupees. {6
Thirty rupees. s

One rupee and fifty S"’
paise.

Three rupees. o
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Description of Instrument , Proper stamp duty
a) 2)

T e R Ty 2k Sty A AT

Exempﬂoi_:-r "
(a) Copy of any paper which a public officer {s expressly -
required by law to make or furnish for record in
any public office or for any public purpose.
{b) Gopy of, or extract from, any register relating to
births, baptisms, namings, dedications, marriages, =
divorces, deaths or burials.

g

e

25. COUNTERPART OR DUPLICATE of aay instrument
chargeable with duty and In respect of which the proper
duty has been paid —

(&) if the duty with which the ori 1 instrument is The same duty as
chargeable does mot exceed (three)rupees; is payable on the
e ; original.

(b) if any other case ... ... ... ... - .. .. ‘Three rupees. re

e ey e i o . e e 2
L]

T T e

Exemption

Counterpart of any lease granted to cultivator, when such
lease is exempted from duty.

—

28. CUSTOMS-BOND OR EXCISE- — .

(a) Where the mmount does not exceed Rs. 1,000/- The same duty as
& Bond (No. 15)

T T I T o

i i
:i:}f E for such amount.
;r i (D) in any other case ... ... .. .. .. .. Ten rupees. Lo
il i 21. DEBENTURE See Schedule I.
JRE Schedule I
f DECLARATION OF ANY TRUST. See Trust {No. 64).

28. DELIVERY-ORDER IN RESPECT OF GOODS, that is  Fifteen ‘paise.
to say, any inostrument entitling any person therein
named, or his assigns or the bolder thereof, to the deli-
{" very of any goods lying in any dock or port, or in any
- . warehouse in which goods are stored or deposited on rent
} or hire, or upon any wharf, such instrument being signed
: by or on behalf of the owner of such goods upon the sale
§ on transfer of the property iherein, when such goods
1 exceed in value twenty rupees.

!
l ; DEPOSIT OF TITLE-DEED. Sef Agreement relating to
i . ; deposit of Title Deeds, Pawn or Pledge (No. 6).

il . DISSOLUTION OF PARTNERSHIP, See Partmership
H . {No. 48).

i o2 T —
L B 20. DIVORCE — Instrument of, that i® 4o say, any instru- Ten rupees. 1.5
ment by which any person effects the dissolution of his J

E ' marriage.
I i . DOWER — Instrument of — See Settlement (No. 58).
' . DUPLICATE — S8ee Counterpart (No. 25).

o e

o e Ton et S U
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Description of Instrument
(1)

Proper stamp ﬂuly

(2)

_ Bl. EXCHANGE OF PROPERTY — Instrument of -

EXTRACT. — See Copy (No. 24).

EXCISE BOND — Sée Customs Bond or Excise Bond

(No. 26).

32. FURTHER CHARGE, Instrument of that is to say, any
instrument imposing a further charge on mortgaged pro-
perty — ' J
(a) vhen the original mortgage is one of the description

refeired o in clause (a) of Article No. 40 that 1s,
with possession;

! (b) when such mortgage is one of the description refer-
red to in clause (b) of Article No. 40 (that is, with-
out possession) — :

(1) If at the time of execution of the instrument of
further charge possession of ‘the property is gl-
ven or agreed to be given under such instrument:

( '7 .

(i) if possession is not so given.

The same duty as is

leviable on a con-
veyance - under
clause (a) or (b),
83 the case may
be of article No. 23
for & considera-
tion equal to the
value of the pro-
perty of greatest
value as set forth
in sueh instru-
ment.

The same duty as a

mortgage deed
with possession
(No. 40) (a) for
the amount equal
to the amount of
the further charge
secured by such
instrument.

The same duty as a

mortgage deed
with possession
(No. 40) (a) for
the amount equal
1o the total of the
charge (including
the original mort-
gage demand any
further charge al-
ready made) leas

. the duty already

pald on such ori-
ginal mortgage
and further char-

ge.

The same duty as a

Bond (No. 15) for
the amount of the
further charge se-
cured by such ins-
trument,
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Description of 7! nstrument
1)

=

Proper stemp Guty

(2}

83 ‘GIFT — Instrument of, not belng a Settlement (No. 38)
. or Wil or Transfer (No. 62).

v : HIRING AGREEMENT or agreement for service. See
Agreement (No. 5). :

34. INDEMNITY-BOND.

o e

INSPECTORSHIP DEED—See Composition Deed
(No. 22).

INSURANCE — See Policy of Insurance (No. 47).

T

» 35. LEASE, including an under-lesse or, sub-lease and any
agreement to let or sublet. g

-

T ST L T

(&) where by such lease the rent is fixed and no pre-
mium is paid or delivered —

(i) where the lease purports to‘ be for a term of
less than one year,

’

¥ i

(ii) where the lease purports to be for a term of
. not less than one year, but not more than five
years;

€

(i1) where the lease purports to be for a term ex-
ceeding five years and not exceeding ten years;

The same duly as iz

leviable on a con-
veyance under
clause (a) or (b),
as the case may
be of article 23 for
B consideration
equal to the value
of the property
which iz the sgub-
ject-matter of ths
gift,

The same duty as

a8 Securlty-Bond
(No, §7) for the
mame amount. .

SN

_ Y

Half of the duty
peyable on a Bond
(No. 15) for the
whole amount pay-
able or deliverable
under such lease.

Half of the duty
payable on & Bond
{No. 15) for the
amount or value
of the average an-
nual rent reserved.

One third t.bxe:'

duty paye . O

a Conveyance
ANo. 23) (a) a=
levied by this Act
for a considera
tion equal to the
amount or wvalw
of the average an
nual rent reserve
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Description of Instrument Proper stamp duty
m )

8 is _ (tv) where the lease purports to be for a term ex- One thind of the
10n- ceeding 10 years but not exceeding 20 years; duty payable on \
ler - : . ‘aConveyance
(bl = . (No. 23) (a) as
nay F : levied by this Act,
for - N for a consideration
tion- o —=equal to twice the
ilue : anount —or value
arty of  “the - average
jub- ) annual rent re-
the ’ : served.

‘v) where the lease purports to be for a term ex- One third of the

i ceeding 20 years, but not exceeding 30 years; duty payable on
a Conveyance

(No. 23) (a) =as

levied by this Act,

. as s for a consideration
nd : equal to three
the _ times the amount

: i . ~-or value of the
average annual
3’; rent reserved.
(vi) where the lease purports to be for a term ex- One third of the
ceeding 30 years, but not exceeding 100 years; duty payable on
P = a Conveyance
s (No. 23) (a) as
s levied by this Act,
. for a consideration
. equal to four
) : = : times the amount
d . or value of the

duty average annual .

Bond i ? ¥ rent reserved,
the - ' 3

pay- . (vil) where the lease purports to be for a term ex- One third of the

rable ! ceeding 100 years or in perpetuity; duty payable on

mse. : (’.' ' a Conveyance :

- B | ¢ (No. 23) (a) as
Ly . levied by this Act,
: - for a conslideration

w has. v equal in the case

vaiue

of a lease granted
solely for agricul-
tural purposes to
1/10th and in any
other case to 1/6th
; of the whole
amount of rent
. which would be
v E ® paid or delivered
‘ i . in respect of the
first “fifty years
of lease, -
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Description of Instrument : Proper stamp duty
F Y @

3 (vili) where the lease does not purport to be for any One third of the

¢ / definite term. - — ; duty payable on
’ a Conveyance

(No. 23} (a) as

levied by this Act,

* - for & considera-
tion equal to three

times the amount

or value of the

average annual

rent which would

be paid or delive-

red for the first

ten years if the

lease continued so

\ : . = long.
! (b) Where lease is granted for a fine or premium or One third of the
for money advanced and where no remt s reserved. duty payable on

‘a Conveyance
{No. 23) (a) as
levied by this Act,
for a considera-
tion equal to the
amount or vaiuti
of such fine or
premium or ad-

e vance as get forth

} in the lease.
(c) where the lease is granted for a fine or premium, One third of the
or for money advanced in addition to rent reserved. duty payable on

a Conveyance

(No. 23) (a) as

) levied by this Act,

. for a consldera-

tion equal to fthe

amount ‘or value

of such fine or

i premjum or ad-
: vance as set forth

: ' i in 4he lease, in
“ addition to the
. : duty which would
i : . have been payable
: . on such lease, if
§ 7 po fine or pre-

% ) ' . mium or advance
) had been paid or

delivered.

Exemptions ’ . 4

P v s e T

Lease, executed in ¢he case of & cultivator and for the
purposes of cultivation (insduding a lease of {rees for
the production of food or drink) without the payment
or delivery of any fiine or premium when & definite
tarm 48 expressed and such ierm does not exceed one

I T
J

'
——— e
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Description of Instrument
1)

Proper stamp duty
()

37.

year, or when the average annual rent reserved does
not exceed one hundred rupees.

In this e:ﬁempﬁon a lease for the purposes of cultivation
shall include a lease of lands for cultivation together
with a homestead or tank,

Explanation I. Rent pald in advance shall be deemed to
be premium or money advanced within the meaning of
this article unless it is specifically provided in the
lease that rent pald in advance will be set off towards
the last instalment or instalments of rent.

planation II. When a lessee undertakes io pay and
recurring charge such as Government revenue, land-
lord’s share of cesses, or the owner’s share of municipal
rates or taxes, which is by law recoverable from the
‘lessor and also the cost to repairs and improvements
paid by the lessee, the amount so agreed to be paild
by the lessee shall be deemed to be part of the rent.

LETTER OF ALLOTMENT OF SHARES, in any com-
pany or proposed company, or {n respect of any loan to
be raised by any company or proposed company.

Bee also Certificate or other Document (No. 19).

LETTER OF CREDIT.
LETTER OF GUARANTEE, See Agreement (No. 5).

. LETTER OF LICENCE, that is to say, any agreement

betweer a debtor and his creditors, that the latter shall,
for a speclfied time, suspend their claims and allow the
debtor to carry on business at his own dlscretion.

MEMOPANDUM OF ASSOCIATION OF A COMPANY—

(a) if accompanied by articles of association undei' gec-
tion 26 of the Companies Act, 1956. &

(b) 1if not so accompanied.

Exemption
Memorandum of nhy association not formed for profit
and registered under section 25 of the Companies Act,
1958,

MORTGAGE-DEED, not being an agreement relating to
Deposit of Title Deeds, Pawn or Pledge (No. 8), Bottomry

Twenty paise. i

See Schedule-I.

Fifteen rupees. 15—*{— .

One hundred rupees. 5@0{ -

The same duty as is
leviable on -arti-
cles of association
under Article 10
according to the
share capital of
the campany.
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E > Description of Instrumert f Proper stamp duty
. 1) (2)

- Bond (No. 16), Mortgage of & Crop (No. 41), Respon-

i dentia Bond (No. 66), or Security Bond (No. 67) — |
: (2) when possession of the property or any part of the The same duty as is » ’g
i property comprised in such deed is given by the "“leviable on a Con-

. mortgagor or agreed to be glven— veyance under

3 - clause (a) or (h)

i . a3 as the case may

be of article No. 23 .

for a conslderation
equal to the
amount secured by }
such deed. :

(b) when possession is not given or agreed to be given The same duty as
as aforesald: _‘ Bond {No. 15) for
. the amount, se- '
cured by such
i deed.

Explanation. A mortgagor who gives to the mortgagee a

power of attorney to collect renis or a lease of the
: . property mortgaged or part thereof, is deemed to :
E glve possession within the meaning of this article. - le

(c) when a collateral or auxiliary or additional or subs-
tituted security. or by way of further assurance for
the above mentioned purposes where the principal
or primary gecurity is duly stamped —

for every sum secured nct exceeding Rs. 1,000/-; Seventy five palse. 1 [ -
and for every Rsa, 1,000/- or part thereof secured Seventy five paise. 1 ’
in excess of Rs. 1,000/- : -f -

Exempftion

(1) Imstruments, executed by persons taking advances
under the Land Improvement Loans Act, 1883, or
the Agriculturists Losns Aect, 1884, or by their
suretles 25 gecurity for the repayment of such
advances, . 1

' (2) Letter of hypothecation accompanying & bill of
exchange.

41, MORTGAGE OF A CROP, including any instrument
. evidencing an agreement to secure the repayment of a
loan made upon any mortgage of a crop, whether the =
crop is or 1g not in existence at the time of the mort- ‘F
gage— . =
(a) when the loan is repayable mot more than three
months from the date of the instrument— -

for every sum secured not exceeding Rs. 200/-; Ten paise.
and for every Rs.. 200/~ or pant ‘therzof secured in - Ten paise.
exceas of Rs. 200/~ = £ 5 .

N
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Description of Instrument
(1)

=

Proper stamp duty
2) % w05

43.

4.

(b) when therioa.n ds repayable more than three months,
but not more than eighteen months, from the date
of the Instrument —

for every sum secured not exceedlng Rs. 100/-;

and for every Rs, 100/- or part thereof secured in
excess of Rs. 100/-. J

NOTARIAL ACT, that {8 to say, any instrument, endor-
sement, note, attestation, certificate or entry not being
a Protest (No. 50) made or signed by a Notary Public
in the execution of the dutles of his offlce, or by any
other person lawfully acting as a Notary Public.

See also Prdgest of Bill or Note (No. 50).
NOTE OF MEMORANDUM, sent by a Broker of Agent

to his Principal intimating the purchase or sale on
account of such Prinelpal —

(a) of any goods, exceeding in value twenty rupees.

(b) of any stock or marketable security exceeding in
value twenty rupees.

NOTE OF PROTEST BY THE MASTER OF SHIP.

. See also Protest by the Master of a Ship (No. 51).

ORDER FOR THE PAYMENT OF MONEY.

-

i

A
43.

See Bill of Exchange (No. 13).

PARTITION Instrument of as deﬂngd by section 2 (15)

Twenty palse.
Twenty palse.

Three rupees. 5 Vs

Twenty five paise.

Subject to & maxi.
mum of +twenty
five rupees, twenty

paise for every

Rs. 10.000 or part

thereof of the
value of the stock

or security.

One rupee and fifty
paise, :

The same duty as a
Bond (No. 15) for
the amount of the
value of the sepa-
rated share or
sharas of the pro-

perty.

N. B. The largest
share remaining
after property ds
pariitioned or if
there are two or
more shares of
equal value and
not amaller than
any of the other
ghares then one of

Ve
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Description of Instrument Proper stamp duty
- Q) )

shall be deemed to

ke that from

which the other

shaies &re¢ pgepa-
- rated:

J Provided alwaye
; that —

g) when an ins-
trument of par-
tition contain-
ing agreement
to divide pro-
perty in Bseve-
rally 18 execu-
ted and a par-
tition s effec-
ted In pursu-
ance of such
agreement “he
duty chsa _:a-
ble upon the

instrument ef-
g ' : fecting such
i partition shall
be reduced by
the amount of
duty pald in
respect of the
firat instru-
ment, but ghall
mot be l1less
than seventy-
five Palse.

) b) where land is
a . held on Reve-
nue Setilement
for a period
not exceeding
thirty years
and paying the
full assessment,
the value for
the purpose of
duty sk ™ be
calculat.__ st

¢) where & final

order for effect-

partition

. passed by &any

Z=a0 Revenue autho-

13

such equal shares.
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Description of Instrument
: (1)

Proper stamp duty
2) r

48. PARTNERSHIP —
A — Instrument of —

B—

47.
48,

(a) where the capital of the partnership does mot excésd
Rs. 1,000/-.

where the capital of the partnership does not excééd
Rs. 6,000/-.

where the capital of the partnership does not excééd
Rs. 10,000/-,

where the capital of the partnership does not excééd
Rs. 15,000/-.

where the capital of the partnership does not excééd
Rs. 15,000/-. |

where the capital of the partnership does not exceted
Rs. 20,000/-.

(b) in any other case.

Dissolution of

PAWN OR PLEDGE. See Agreement relating to Deposit
of Title Dgeda. Pawn or Pledge (No. 6).

POLICY OF INSURANCE —

POWER-OF-ATTORNEY as defined in section 2(21) not
being & Proxy (No. 52) —

(a) when executed for the sole purpose of procuring the
registration of one or more documents in relation to
a single transaction or for admiting execution of one
more such documents;

(b) when required In sults or proceedings under Presi-
dency 8mall Cause Courts Act, 1882; -

rity or any Civil
Court, or an
award by an ar-
bitrator direct-
ing a partition
is stamped with
the stamp mre-
quired for .an
instrument of
partition and an
instrument of
partition in pur-
suance of such
order or award
is subsequently
executed, the
duty on such
instrument shall
not exceed me-
venty-five Paise.

Two rupees and fifty 5"
paise.

Ten rupees. o
Twenty rupees. Lo
Thirty rupees. o
Forty rupees. go
Fifty rupees. fe o

One hundred rupees. Sho
Thirty rupees. 50

See Schedule-1.

One rupee. 9

One tupee, " .2



" Description of Instrument
)

Proper stamp duty~ —
(2)

48,

50.

51

(c) when authonlslng one” person or more ¢o act in &
© msingle tta.nsactlon other than the case mentioned in
clauna (a);

(d) when authorising not more than five persons to act
jointly and severally in more than one iransaction
or .generally;

(e) when authorising more than five but not more than
ten persons to act jointly and severally in more than
one ‘transaction or generally;

(f) when given for consideration and authorising the
attorney to sell any immovable property; ~

(g’) in any other case

Two rupees. & 7
Ten gupees. 2O

Twenty rupees. 3¢~ *

The same duty as
under clause (a)
or (b), as the case
may be of ar-
ticle No. 23 for
the amount of
consideration.

Two rupees for each 5_’

o M —="""person authorised.

Explanation. — For the purpose of this article more
persons than one when belonging to the same firm
shall be deamed to be.one perseq. S 8 A

PROMISSORY NOTE.

PROTEST OF BILL OR NOTE, that is to say, any
declaration 4n writing made by a Notary FPublic or other
person lawfully acting as such, attesting the dishonour
of a bill of exchange or promissory note. 35

PROTEST BY THE MASTER OF A SHIP, that is to
say, any declaration of the particulars of her.voyage
drawn up by him with a view .{o the adjustment of
losses or the calculation of averages, and every declara-
tion in writing made by him again the charterers or the
consigners for not loading or unloading the ship, when
such declaration 1is .attested or certified by -a Notary
Public or other person lawfully acting as such. .

8ee also Note of Protest by the Master of a S8hip (No, 44).

[0 S I S e B

52. PROXY.

N. B. — The term

. sregistrations , in- 2
cludes every ope--
Tation ... incidental
to, registration
under the - Indian
Registration Act,
1908. - .

[ P

See Schedule I,
FanE 53 el

Two rupees. §° o

ﬁee Schedule I

oot p¥alia

See Bcheﬂna I
ligr: . vasmh
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Description of Instrument Proper stamp duty
. (65 (2)

54, RECONVEYANOE OF MORTGAGED PROPERTY — o

(a) ¥ the consideratfon for which the property was The same duty as is
mortgaged does not exceed Rs, 1,000/-; leviable on a Con-

. veyance under
clause (a) of ar-

ticle 23 for the

amount of such

| condideration as

g set forth in the

- ; ) reconveyance.

% i’b) in any other case — Thirty rupees. 5"5){ -
| {

0o, WASE that is to say, any instrument (mot being
such a release as-is provided for by section 234) whereby
@ person renounces a claim upon anpther person or against
any specified property —

g
'g (a) if the ambount or Vvalue of the claim does not exceed The same duty as a
i Rs. 1,000/-; Bond (No. 15) for
5 such amount or
r wvalue as set forth
5-— . : in the release.
| Ab) in any other pase. - Ten rupees, %0 /-’
| f
56. RESPONDENTIA BOND, that is to say, any instrument The same duty as
1 securing a loan on the cargo laden or to be laden on Bottomry Bond
board e ship and making repayment contingent on the (No. 16) for the
armival of the cargo at the port of destinabion. amount of the loan

sl secured.

REV(X}A.TIQN OF ANY TRUST OR SETTLEMENT.

2 T

Bee Set:tlemmt (No, 58): Truat (No. 64).

7. SECURITY — BOND OR MORTGAGE DEED, executed
by way of security for the due execution of any office, or
/ to acpount for money or other properiy received by
(" wirtue thereof, or executed by a surety to secure the:
' due penformance of & contract—

N &

{a) when the amount secured does not exceed Rs. 1,000/- The same duty as a 3

3 ' Bond (No. 15) for
the amount secu-
red.

y ,‘(b) in any a:ther a_a._a'e ‘ Ten rupees. 3_@ { —-(

Exemptions

i

Bond or other instrument, when executed —

(a) by any person for the purpose of guaranteeing that
the Yocal income derived from private subscription
10 8 charitable dispensary or hospital or any other
subject of public utility, shall not be leas than a
specified sum per mensem;
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Description of Instrument
(1)

Proper stamp duty

(2)

{b) by person taking: advances under the Land Improve-
ment Loans Act, 1883, or the Agriculturists Loans
Act, 1884, or by their sureties as security for the
repayment of such advances;

{c) by officers of Government or their sureties to secure
the due execution of an office, or the due accounting
for money or other property received by virtue
thereof. 5

. SETTLEMENT —

A — Instrument of (including a deed of dower)

Exemption

Deed of dower executed on the occasion of a marriage
between Muhammadans,

B ~— Revocation of —

Bee also Trust (No. 64).

59. SHARE WARRANTDS to bearer tssued under the Com-

panies Act, 1958,

The same duty as a
Bond (No. 15) for
a sum equal to the
amount or wvalue

of the property
sottled as set forth
in such settlement.

Provided that, where

an agreement to
gettle is stamped
with the stamp re-
quired for an ins-
trument of stit’

ment and as ©i_
trument of settie-
ment in pursuance
of such agreement
s subsequently
executed, the duty
on such dpsiru-
ment shal! not ex-

ceed ope rupee. 3

it

The same duty as & .

Bond (No. 15) for
a sum equal to the-
amount or ‘value-
of the property
concerned as Pet
forth in the dos-
truments of revo-
cation, but not ex-

/,

ceeding twmty.

rupees.

One-agn-a~half -times

the duty payable
on & morigage
geed with posses-
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! Description.of Instrument Proper stamp duty
| (o)) (2)
% slon No. 40 (a) for
< the amount egual
g A to the nominal
4 amount of the
= shares gpecified Th
3 f J the warrant,

Exemptions

- Bhare warrant when i{ssued by a Company in pursuance of
the Company’s Act, 1856, section 114, to have effect only
upon payment, as composition for that duty, to the Col-
lector of Stamp Revenue of —

(a) Onme-and-a-half per centum of the whole subscribed
capital of the company; or

(b) if any company which has pald the said duty or
composition In full subseguently {ssues an addition
to its subscribed capltal, one-and-a-half per centum
of the additional capital so issued.

SORIP. See Certificate (No. 19).

U e e e RS

60. SHIPPING ORDBR for or relating to the conveyance of Ten palse.
s goods on board of any vessel.

61. SURRENDER OF LEASE —
(a) when the duty with which the lease is chargeable The duty with which

does not exceed ten mipees; 4_ o such lease is char- !
— geable. ,
i(b) in any other cage. Ten rupees, Lo / -
Exemption

Surrender of lease, when such lease is exempted from duty.
~ 62, TRANSFER (whether with or without coidsideration) —

( {a) of shareg in an incorporated company or other body See Schedule I,
corporate; v !
(b) of debentures, belng marketable securities, whether One-half of the duty ==

the debenture is Hable to duty or not, except deben- payable on a de-

tures provided for by section 8; benture (No. 27)

: i for a consideration

* equal to the face

amount of the de-

benture.
g — (¢) of any interest secured by a bond, mortgage-deed One-half of the duty.
' or policy of insurance; which such bond

mortgage-deed or
T policy of insurance
is chargeahle sub-
Ject to a2 maximum
of fIfty rupees.
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e Description of Instrument Proper stamp duty L
) (2)

(d) of any property under the Administrators-General Fifteen rupees.
~—Act, 19@&, section 25; ’

(e) of any trust-property without consideration from ‘Seven rupees -fifty
one trustee to another trustee, or from a trustee palse or  such .
to & beneficlary. smaller amount ag S
& may be chargeable 3 ¢
: ander clause (a) T
to (c) of this Ar- %
ticle.
Exemptions

Transfer by endorsement —

{n) of a bill of exchange, cheque or promissory note,

(b} of a bill of lading, delivery, order, warrant for goods
or other merchantile document of title to goods;

(c) of a policy of insurance; .
(d) of securities of the C,enti't_l.l Government.

7 Bee also section 8. ¥
63. TRANSFER OF LEASE by way of assignment and not The same duty as is
by way of underlease. leviable on a Con- !‘3
veyance under

elause (&) or (b),
' as the cese may
# be, of article 23
for consideration
equal to the
amount of +the
consideration for
the transfer.

Transfer of any lease exempt from duty.

84. TRUST—

e (a) Declaration of —of, or concerning, any property The same duty as 8
when made by any writicg not belng & Will. . Bond (Ne. 15) for
a sum equal to tha

3 ' ; ' - ] emount or valuae
: v of the property

concerned as set
forth in the ins-
trument, but not

exceeding  thirty
FUpees.

i ¢ {b) Revoention of -~ of, or concerning any pronerty when The same duty aa a 3 '
i made by any instrument other than a Will Bond (No. 15) for
i3 i3 e sum equal {0
: ’ the amocunt or va-

lue of the pro-

i ) perty  concernad,
i ' ' ) . as set forth in the
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